
IN THE HIGH COURT-FOR THE STATE OF TELANGANA

(sp.",ll?ili,:ff?t?iction) , 
'^

"ii,HiStEIISII,,TT,?lil,,r,1y*=

[ 348s I

...PETITIONERS

PRESENT

ESI.I KLIMAR SINGH
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Between

1' State of Terang?Ir,. 
Tr.q- tv its principar secretary, rrrigation and cADDeparlment, Sec.retariat, HyOL?abad, Telangana_ SOOO22.2' The surperintending ergin.';ilrigrtion ,;d-ci;Eepartment, lrrigation circrelrro'1, cofiectorat" nori, rrrrgriky.roor District, Terangana -50g001. - :3' The Executive Engineer, iing;tion ,no--.nb "olpartment, 

Division no.2,Divis io n office, t p,:l^"-., 
ryr.o"r 

r,yr.oo i b i.tri.-i, i. t, ng, n a - 5093 75.4' The Executive Engineer, rrrigation 
"no cno' Dlqartment, Division No.3,Division office, Nagirkurnoor, fr 

"grrtrrnloiblrtrilt, rerangana _509001 
.

AND

I 0:ilffrffi*:iit,t:l:',g;-6nantha 
sundhar Reddv, 4-1 18t1. Barmoor,

z. r narakanti Anir Kumar, 13-1-g4.t2A, Madhavi Estate, Near community Har,Mothi Nagar, Moosapei, Hyoelbad, Telangana _ 50001g.3' Forest Departmelt, ReR ov iir brin;ip;id;;Arr$;;t"o, ot Forests, AranyaB hava n, Sa ifabad,. ff VOLradaO, Tela nga na _500004.

1 in,r?';X'1d3'l:ito'' 
-co-riectoraie 

e;;;;,,d, Nasarkurnoor District.
5' The Revenue Divisionar officer, RDo office, Achampet, NagarkurnoorA D,istrict,TelanganaS0g37S. --" '\sv \''rrruu' Acnampet, Nage
6' 

ffirJ:H"i35r.ITsildar office, Barmoor Mandar, Nasarkurnoor District,
7' M/s' BIPL KElL!!! (JV), Rep. by^its.Managing Direcior, BHRUNDA TNFRApRtvATE LIMMITED'a-i_oa6iB t9il,^1ltn s".iJIrJ buitdins, 3rd froor, Road^ 19.12, Banjara Hills, HyderaUaO_'SOOOSa8' Nationar riger conserur,on rJtnoritv, Represented by its Member secretary

ill#?S#!.r,oo',, 
p. o""norrr, Artvoirvr-g;;"n, cco comprex, New



9. National Green Tribunar. So_uthern Zone, Rep. by its Registrar. Karas Mahar,
Kamaralar Salai, Chepauk, Chennai _600005.

...RESPONDENTS
4

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue arr appropriate writ, order or direction, more particularly one in the nature of
a writ of certiorari, calling for the records relating to the order dated 02.02.2026
passed by the Hon'ble lrlationa! Green Triburnal, southern Zone, chennai in

o.A.No.19 of 20:26 (sZ), and to quash and set asicre the same, as being contrary to
sectbn 19(1) and Section 19(4)(i) of the National Green Tribunal Act,2o10, violative
of the principles of natural justice, and unsustainable in law.

NO 1 F

rretition under Section 1s1 cpc praying that in the circumstances stated in the
afficlavit filed in support of the petition, the High court may be pleased to suspend
the operation of the order daled 02.02.2026 passed by the Hon,ble National Green
Tribunal, Southern Zone, Chennai in O.A.No.19 o,t 2026 (SZ).
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Between:

:2OF

1. Anantha Seetharam Reddy, S/o Anantha Sundhar Reddy, 4-1 1gl1, Batmoor,
Mahabubnagar, Telangana -50940.1 .

2. 'fhalakanti Anir Kumar, 13-'l-B4t2A, Madhavi Estate, Near community Hail,
Mothi Nagar, Moosapet, Hyderabad, Telangana _ 50001g.

...PETtTtONERS/RESPONDENTS No.1 & 2

AND

1. State of Telangana, R".q 
.UV its principal Secretary, lrrigation and CAD

Department, Secretariat, Hyderabad, Telangana_ SOOO22.
2. The.Superintending Engineer, rrrigation ano cAo Department, rrrigation circre

No.1, Collectorate Road, Nagarkurnool District, Telangana -50g001.
3. The Exe_cltive Engineer, lrrigation and CAD Deplrtment, Division no.2,. Division Office, Achampet, Nagarkurnool District, Telangana _ SOSSiS. 

.- -,
4. The .Executive Engineer, lrrigation and CAD Department, Division No.3,Division Office, Nagarkurnool, Nagarkurnool Oistriit,'Tetangana _S0SOOf . 

-- -,

...RESPONDENTS/WRIT PETITIONERS
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T"Jr3onservatororForests,Aranya

: iH#;l'1oc'rdtil 
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Nasarkurnoor District.

g : ifiri?fl[,.?*';3#i 
officer' RDo orrice, Achampet, Nasarkurnoorn o. rne tahsildar, Tahsildar Officr

t ^ r."Lng"r. - s094ol . -:' Balmoor Mandal, Nagarkurnool District,I '\ffi*ti+lf*u,rfruffi,ffi;;:;
I no.12.
I 10. Natior
lr B-1w
I Deltri-', ll.National Green Tribunal. Southen

Kamarajar Sarai, chepauk, cn;;;]i1333irfu:o 
o, its Resistrar. Karas Mahar,

...RESPONDENTS

petition under section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to vacate thernterim orders dared 17.03.2026 passed in writ petition No. 8039 0f 2026 anddismiss the present Writ petition.
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The Court made the following: ORDER



IN THE HIGH COI]RT FOR TIIE STATE OF TELANGAIIA
AT IIYDERABAI)

THE HON'BI.E THE CHIEF JUSTICE SRI APARESH KIMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOIIIT'DDIN

WRI'I PETITION No.8039 of 2026

DATED 130.06.2026

Bet$'cen:

State of Telangana,
Rep. b;" its Principal Secretary,
Irrigation and CAD Department,
Telangana, and three others

... Petitioners
AND

Anantha Seetharam Redd) and eight others

ORDER:
... Respondents

Sri Pottigari Sridhar Reddy, learned Special Government

Pleader attached to the Office of the leamed Advocate General

appears for petitioners

Sri A. Narasimha Rao, learned counsel appears for respondent

Nos.1 and 2

Sri T. Khasim Basha Vali, learned counsel appears for

respondent No.7.

Sri B. Narasimha Sharma, learned Additional Solicitor

General of India represents Sri N. Bhujanga Rao, leamed Deputy

Solicitor General ofIndia, for respondent Nos.8 and 9.



HC.l 16135, J) & GMM, J
W.P.No.8039 of 2026

2. With the consent of the parties, this Writ Petition is being

disposed of at the admission stage.

3. The grievance of the petitioners/State of Telangana is captured

in the order dated 17.03.2026 which is extracted hereunder:

"Mr. A. Sudarshan Reddy, leamed Advocate General appears for
the petitioners State.

Mr. E. Poomachander Rao, learned Govemment Pleader for
Forest appears for respondent No.3.

Mr. B. Narsimha Sharma, Iearned Additional Solicitor
General of India appears for respondent Nos.8 and 9.

Leamed A.dvocate General submits that the leamed

National Green Tribunal, Southern Zone, Chennai, has by the

impugned order dated 02.02.2026 passed in Original Application
No.l9 of 2026 (SZ) challenging the proposed Achampet Lift
Irrigation Scherne also referred to as the Uma Maheshwara

Project, straight away disposed of the said original application
without notice to any of the respondents including respondent

No.1 State of Telangana and its officials by directing in the

following terms:
"Hence, we make it clear that the respondents, who are the

Project Proponent/State of Telangana, being a model citizen, are

required to obtain all approvals, licences, and clearances as

mandated by law before venturing into the project, wherein the

relevant rules and guidelines mandate obtaining environmental

Clearance based on the DPR. When it is stated that the

approvals are at thc preparation stage, it appeani that the Project

Proponent has not yet even submitted its proposal. Therefore, it
would be appropriate for the Project Proponent not to proceed

with any activity concerning the project until such approvals are

duly obtained."
Leamed Advocate General relies upon para 45 of the

decision of the Hon'ble Supreme Court in Madhya Pradesh

High Court Advocates Bar Association and another vs.

Union of India and another (2022 SCC Online SC 639) to
submit that the jurisdiction of this Court under Articles 226 and

227 of the Constitution of India is not ousted by virtue of the

provisions of Sections 14 and 22 of the National Green Tribunal
Act, 2010. Therefore, since the subject matter of the dispute

falls within the territory of Telangana, the instant writ petition is

maintainable before this Court.
Ms. Bandaru Himavarshni, learned counsel appears on

behalfofrespondent Nos.l and 2 and undertakes to file vakalat

by tomorrow. Therefore, notice is waived.
Issue notice to respondent No.7.
Let the matter appear after three weeks awaiting service of

notice on respondent No.7.

2

t



3 HCJ (AKrS, J) & GMIU, J
W.P.No.8039 of 2026

In the meantime, the impugned order dated, 02.02.2026
passed in Original Application No.l9 of 2026(52) Ufit.
National Green Tribunal shall rernain stayed.,'

4. It is not in dispute rhat original Applicarion ivo.lg of 2026

(sz) was disposed of by the learned National Green Tribunal,

Southem Zone at chennai (for short 'the Green Tribunar,), by the

impugned order dated 02.02.2026 without notice to the respondents

including the petitioners/State of Telangana, and its officials.

Though certain directions were passed in effect restraining them

from executing the project, the issue whether compriances were

obtained or not before execution of the project undertaken is a matter

within the jurisdiction of the rearned Green Tribunal. This court is

not required to get int, the merits of such issues. The present writ

petition has been entertained only on the ground of non-observance

of the procedure by the rearned Green Tribunal while disposing of

the original Appricatio, r,vith certain directions which impinge upon

the Project Proponent, state of Telangana. The impugned order was

passed r'vithout any notice to the respondents concerned.

5. In the aforesaid facts and circumstances, the impugned order

is set aside and original Application No.l9 of 2026 (SZ) is restored

to the trle of the rearned Green Tribunal. The reamed Green Tribunal

would proceed to hear the matter after notice to the affected parties

,i



HCJ (AKrS, J) & GMM. J
W.P.N0.8039 of 2026

and dispose of the same in accordance with law. Needless to say, the

parties will have opporfunity to take ali such grounds on fact and law

4
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as are available to them before the leamed Green Tribunal.

The instant Writ Petition is, accordingly, disposed of. There

shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand closed.

SD/. A.V.S. PRASAD

//TRUE COPY// 
DEPUW REGISTRAR
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To
1. The Principal Chief Conservator of Forests, Aranya Bhavan, Saifabad,

Hyderabad, Telangana Forest Department S00OO4
2. The District Collector, Collectorate Oompoulrd, Nagarkurnool District,, The

District co I lecto r, col lectorate cdrnpouncl, Naga rku rnoo I District,'3. -l'he 
FRevenue Di'risional Officer, The R.evenue Divisional Officer, RDO Office,

Achampet, Nagarliurnool District,'[elangana 50g375
4. The Tahsildar, ll-ahs,ilclar icrffice, The lahsildar, Tahsildar Office, Bafrnodr

[\4andal, Nagarkrlrrnool District, Teliangana i 
' 

:

5' Two CCs to THE ADVOCATE GENERAL, High Court for the State of
Telangana, at Hyderabad. [OUT]

6. One CC to SRI A.NARASTMHA RAO, Advocate tOpUCI7. One CC to SRI T.KHASiM BASHA VALI, Advocate tOpUCl8. ONC CC tO SRI N.BHLJJANGA RAO, DEPUTY SOLICITbR GENERAL OF
tNDtA [OPUC]

9. Two CCs to GP FOR FOREST, High Court for the State of Telangana, at
Hyderabad. [OUT]

10.Two CCs to GP FOR REVENUE, High Court for the State of Telangana, at
Hyderabad. TOUTI

11.Two CD Copies
PSK.



HIGH COURT

DATED: 30/06{?$26

ORDER
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DISPOSilNG OF THE WRIT PETITIONI

WITHOUT COSTS.
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